
IN THE CENTRALS ADMINISTRATIVE TPIaJNALJ 
CUTTACK BENCH; CUTTACi 

ORI 	NAL APPLICATION NO. 660 OF 1992.   

UTTACK,.this the 1st day of FE3RUARY,1999 

SURESH KUMAR SAHOO. 	.... 	 APPLICANT. 

-VERSUS- 

UNION OF INDIA & OTHERS. 	.... 	 RESPONDENTS. 

C FOR INSTRUCTIONS ) 

'HTHER it ce referred to the reporters or 

WTHER It be circulated to all the Benches of 

the central Administrative Tribunal or not7 

(1Mi fl 	/ 
(G. NA RAS I IVHAM) 	 (sMA'f 	v 

MEMBER (JUDI CI AL) 	 VICE-AI 



CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH: CUTI' ACK. 

ORIGINAL APPLICATION NO. 660 OF 1992. 

Cuttack this the 1st day of Ebruary,1999, 

CORAM: 

THE H ONOU RAB LE MR. S Q1NATH S al, VICE- CH Al RMAN; 

AiJD 

THE HONOU RABLE MR. G. NARASINHAM,MEMBER(JUDICIAL). 

S. •• 
Suresh Kumar sahoo,aged abcut 39 years, 
c/o.late Gangadhar Sahoo,Vjll/po. 
Sadanandapur,Dist.Balasore, 	 .... 	APPLICANT. 

By legal practiti 	r : M/S. F.K. Sah 00, P. K, Nayak, Advates. 

-v rs. - 

Union of India represented thrigh 
chief Post Master General,Orjssa 
Circle, Bhubar swa r, Pin-751001. 

Superintendent of Post Offices, 
Ba1asore,t/Po.Ba1asore,Dist. Balasore. 

Assistant Superintendent of Post Offices, 
3a1sore,-t/po/Djct. 3a1asOr. 

Rabinarayan Satpathy, C/O.3iswanath satpathy, 
Vill./po. Sadanandapur,jist. Balasore. 

RESPONDENTS. 

By legal P ractit i cne r 	• ir. Birnbi sa r D aS, Adit ional Standing For Respondents 1 to 3. 	Cnsel (Central), 

By legal practitioner 
\ 	For ReS.No. 4. 

M/s. Devashi s Panda,Mi ss. D. K. Nanda, 
Advocates. 
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ORDER 

M R. S amTH S CM, VI CE-CHAI F1A N: 

In this Original Applicaticn under section 19 

of the Administrative Tribunals ACt,1935,the applicant has 

prayed for quashing the appointment of shri Raoinarayan 

satpathy, Respondent No.4, to the post of Extra Departmental 

sub Pcstmaster,Sadanandapur Branch Post Office and has prayed 

for a direction to the Respondents to appoibt the applicant 

to that post. 

2. 	Facts of this Case, according to the petitioner, are 

that for filling up of the post of Extra Departmental Sub 

Post Master,Sadanadpur Branch Post Office,applicatjs were 

invited and in response to which, the petitione r had applied 

for the post of Extra Departmental Sub Postmaster.it is 

submitted that the petiticner has the requisite age and other 

qualificatiOns.He is also a permanent resident of the Post 

Village and was prepared to provide a rent free accommodation 

for £unctiing the post Office.ln response to his application, 

Assistant Superintendent of Post Offices,Balasore,Res.No.3, 

in his let:er dated 23-5-1992 directed the applicant to be 

present himself before the Respondent No. 3 on 29-5-1992 for 

ye ri fic ati on of the original ce rti ficates/docume nts.Acc ordiggi y, 

his documents/certificates we re verified. Applicant' s Case is 

that, even thoagh, he is better qualified and he is more 
not 

meritorious, the Departmental Authorities areZg-oing to appoint 

him but they are going to select Respondent No. 4 who is the 

son of Sh.Biswanath Satpathy,who was earlier working as Sub 

Post 21astr and had retired in Aprii,1992.It is further stated 
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by the applicant that he has passed M.A. and because of his 

higher qualificaticn,greaterwejghtage shcild have been given 

to his caridature and that is why, he has caie up in this 

applicaticn with the prayers referred to earlier. 

3. 	Respondent No.4 has been iisstle4d with notice but 

he has not appeared nor has he filed counter,Departjenta1 

Responents,in the ir ccinthr have stated that after super-

annuation of the existing incumbent on 23-4-1992, for filling 

up of the pct of EDSPM, Sadanandapur 130, the Employrrent 

Exchange Officer,Balasore was asid to sponsor names and at 

the same time, applications were also invited through public 

notice.Employnent Exchange office r,iBalasore, Sponsored seven 

candidates who were asked to submit their applications with 

all necessary documents by 17-1-1992,ut of seven candidates, 

only one candidate,Responent No.4, submitted all the required 

documents • iirther in response to public notice, only two 

applications were received and as such, all the three candidates 

were taken into ccnsideratjon.petjtjoner had submitted his 

application,in response to the public notice. Departhental 

Authorities have stated that the petitioner was not selected 

because he was holding 4 &iA1 a wholesale medicine store at 

Basta 3azar situated at a distance of two iis fran the Post 

Office of Sadanandapur.rhis post office is provided with PCO 

facility and the office hair is fran lOzM to 3 PM.It was 

apprehended that ie.etitithérif selected,w mid not be able 

to serve the public at sadanandapu r Sub Post Office as he was 

otherwise engaged in the business during the working hairs 

of the Post Office. e Sp onde nts have al S 0 stated that the 
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Selected candidate, Respondent No.4 is a flLfl of Post village, 

He had highest Income certificate and adequate means of 

livelihcod. He was also not engaged elsewhere.so far as the 

third canJidate,Shri B. K,Sahu, it was pointed out that he 

did not have any landed property in his an nanle.In ccrlside-

ration of this, Respondents have stated that they have selected 

Respondent No.4 over the present petitioner, It is also stated 

that the petitioner had also incurred loan of RS.30,000/_.A5 

regards the post graduate civalificatjon of the applicant, 

Respondents have pointed out that the applicant has registered 

his name in the Employment Exchange indicating his educational 

qualification as matriculation and he has not indicated his 

St Graduate qualiLication,n consideration of the above,the 

Respondents have opposed the prayer of the applicant, 

4. 	We have considered the sunissicris made by the 

learned ditional Standing Co-Insel Shri B.Dash and have also 

pemsed the records, It is no do.ibt true that the applicant 

is a post graduate whereas the selected candidate, Responent 

No.4 is I.A.At the relevant time, the minirnim educational 

qualification for the post of EDSPM was Class...VIII passed 

with the condition that preference willbe given to those who 

have passed matriculation. It was also provided that any 

cuali ficaticri above matriculation wilibe ignored,In C onsideratior 

of this,t.he fact that the applicant has passed post graduate 

had not been taken into consideration by the Departmental 

Uthorities.Accordir1g to the instructicns,the applicant as 

well as Respondent No.4 have to be adjudged on the basis of 

the matriculation qualificãtthon,tis further stated by the 

Respondents that the applicant is holding a whole sale medicine 
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store at Basta Bazar, situated at a distance of two KMs 

frcTn the Post Office and he spent most of the time in 

his medical store at Basta Bazar.It was apprehended by 

the Departmental Authoritie's that if the applicant,has 

been selected,he may not be able to devote adequate time 

to the work of the post Office which is for five hours 

frQn 10 am to 3 p.m..The Departmental Authorities have 

also felt that as the applicant has incurred heavy loan 

it was not Safe to alli him to deal with the public 

maey.ue find in this case,that the DepartmentalAUthorities 

have duly coriside red the candidature of the petitioner 

but have selected Respondent No.4 and have not selected 

the applicant on grc&inds,which can not be ccusidered 

irrelevant or irnmaterial,A5 the appi icant is running a 

shop in Basta Bazar,it is quite possible that he will not 

be able to devote adequate time for the work of the Pct 

Office during the hairs fixed for the same. In Consideration 

of this,we find that the Departmental Authorities have not 

canmitted any mistake by selecting Respondent No. 4 over the 

applicant. The petition is, therefore, held to be with o.at 

any merit and is rejected but in the circumstances,no order 

as to costs. 

L 
(G. NAR1SI111HAM) 
MEMBER(JtJDICIAL) 

J V"rr~ 
ç5OHSOI' 

ICE- cHA 

KNM/cM. 


